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(x) NATIONALISATION 01' MIs. CARTa 
POOLER AND CO. LrD., CALCU'l'TA. 

SHRI JlUKUNDA KANDAL: (]la-
thurapur): The Issue of nationaUsa-. 
hon of MIs. Carter Pooler and Co. 
Pvt. Ltd. Calcutta is pending fM a lone 
period. In thia connection 1 like to 
draw the attention Of the House that. 
the Former Defence Minister wrote 
a e~ to the West Bengal Govera-
ment that the draft propoaal fOr 
nationalisation of the Company w .. 
in adV8DCe stage of formulation an. 
that there was a poulblUty of intro-
ducing a BDl In the New Lola SUJaa 
subject to the decislOn of the new' 
Government -etc. Since then many 
Members of Parliament and the Bna-
ployees' Union have been xepz-.t-
in, the matter to the present Gov-
ernment but without .van. 
SIr, because of thla inordinate de-
lay, the KIDistry of Industry bad to 
issUe Gazette notibtioD 8ldeDcJIa8 
the period of author18ed Controller-
ship On various occasions caulae 
lIl'ious fnsecurity In empIo,meut of. 
the employees. 

I, therefore, ur,e upon the Go" er-
mment to take immediate steps ftJr 
nationalism. the com.paDy. 

11.11 lin. 

SPECIAL BEABBB BONDS (nom-
NITIES AND EXEMPr10NS BJLL-
Conte!. 

MR. DEPUTY-SPEAKER: The-
House will now take up the folJ.cnr-
ing motion moved by Shri R.. V_-
kataraman on the 18th Jlarch. 1981. 
namely: 

"That the Bm to provlde tor 
certain ImmUD1tle8 to holdarl or 


